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~ . CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH -

Misc. Petition No.75 of 2005 & -
0.ANo.77 of 2005

| Date of ox der: Thls the 7™ Day of june 2005.
HON’BLE MRJUSTIC‘E G SIVARA]AN VIC ECHAIRMAN
. HON’BLE MR.K.V. PRAHLADAN ADMINISTRATIVE MEMBER

1. - .Shri Phatik (“howdhury .
. Son of Abdul HAQUE Chowdhury,
- Village & P.O.Rangapara,
District Somtpul ,

2.  'Shri Biswanath Mandal,
‘Son of Lakhan Mandal,
Village & P.O.Rangapara,.

" P.S.Rangapara,
District-Sonitpur
Assam.

3. Md.Abdul Rahman Khan, _
Son of Late Md.Ranjan Khan,
Village & P.O.Rangapara,
P. S Rangapara District Somtpur Assam
4. Md Tayab Ali, ‘
. "Son’of Late Kudrat Ah
Vil Kamha P.0.Xaniha,P.S.Rangia,District Kamrup

5. Shri Subhas Sarkar, -
- Son of Shri Sudhir Sarkar,
Village-Narendra Palli,Ran gapara
. P.0.& P.S.Rangapara,
- District-Sonitpur(Assam).

6. Tapan Chandra Dey,
, Son of Shri Munindra Kr.Dey.
: .~ Village & P.O. Rangapara,
- P.S.Rangapara,
Distr 1ct—Son1tpur(Assam)

7.  Shri Kripa Sarkar Tewari,
"Son of Late Boli Ram Tewari, .
P.O.Towbhanga, Village-Nabill,
Tezpur, sttrn,t Somtpm (Assam)

8. Shrl Gautam Sarkar,
Son of Late Shasi Bhusan Sarkar
Village-Namanigaon, P.O.& P.S.
Rangapax a, District Somtpur Assam

9. Shn Ram Pr atap Bheu ati,




Son of Late Satya Narayan Bharati,
Village & P.O. Rangapara; ’
P.S. Rangapara District Somtpur
(Assam) .

10. ‘Shri Kana:ya Goswaml
“Son of Shri Bali Narayan Goswami,
Village & P.0.Rangapara,
.P.S.Rangapara, Dlstrxct-Somtpur
(Assam) «
11. . Shri Sajal Dhar.
" Son of Shri Matilal Dhar,
- Village & P.O.Rangapara,
District-Sonitpur
(Assam) ,

12. Md San Mahmad Ali,
"Village Agiathuri,
P.O.Dapara, '
P.S.Hajo ,District -Kamr up, :
(Assam) .

Applicants. .
By Advocates Mr.T.C.Chutia, Mr.M.Choudhury, - - .
Mrs.N.Nath Ms B. Deka

_ Versus-,

1. Umon of Indxa
Represented by General Manager
N.F.Railway, Mahgaon,
Guwahatx 1 1

2. Chief Personnel Officer,
N.F.Raijlway, Maligaon,
Guwahati-11 = "

3. Deputy Chief Engineer,
Bridge Line, N.F.Railway,
Mahgaon Guwahati-11.

4. Inspector, =~
Bridge Line; N. F. Ranlway, | '
Rangapara North, Assam. o Respondents.
;- /

By Advoc;ate,‘:z Mr.S.Sarma, Railway Counsel.

" ORDER(ORAL)

SIVARAJAN,I(V.C.)
AThe app.lican-ts'-"h'ave stated that the§ were engaged -as Casual .

Lébour in tﬁe year 1982-83. In view of the Scheme for assignmént of °
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temporary status and subsequent absorptlon in the post of Group D’

- of the Raxlway Department they clalmed the benefit of the saldv

!

'scheme The grievance of the apphcants is that though they had

produced the relevant records before the Respondents and sought

for temporary status and they have not been included in the panel of

Casual Worker for absorption. The apphcants 1t is stated subrmtted

‘several representatlons to the Railway Authority for thelr permanent '

- absorption but nothing has been done by the Railway Authorlty so far.

The applicants, therefore, have filed this O.A. seeking for'd‘irections to
the respondents to a'bsorb them in the Group ‘D’ post in compliance of

the commumcatlon Wthh is produced as Annexure A/l dated 20.9.01

issued by the Rallway Board

2. Accordmg to the apphcants though there is delayr in ﬁhng the
application since their representations had not been dlsposed of yet,
by way of abundant caution they have ﬁled the apphcatlon dated
20.9.05 seeking for condonatlon of delay, if any.

3. We have .' heard Mr.T.C.Chutia,' learned couhsel for the

applicahts ~and ~ Mr.S:Sarma, learned Railway | coimSel for the

Respondents The counsel for the applicants submxts that the

apphcants had promptly represented before the Railway authorltles

for benefits of the scheme for absorption to the post of Group ‘D’ post
and that the A.’Respon'dehts are sleeping over the representation
without.fa‘ny actio‘h._ With refererlce to various decisions of the
Supreme Court the learned counsel for the applicahts submits that

the fault - of the Respondents in not considering the representatlon

'promptly and not intimating the result of such representation cannot :

be a grol_md _for reJectmg the application on the ground of delay. The
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counsel also submite that ends of justice would demand that the case

of poor illiterate caeu‘al'WOrkers rnust bé directed to be considered.

4. Mr.Sx.Sarma, Ra'llway counsel on the other hand submits that

. there is 'inordinate' delay* in ﬁling'the application He further
submitted that the apphcants were engaged as casual worker durmg:
the year 1982 83 and the Scheme ‘was lmplemented in 1987 itself.

Even accordmg to the apphcants the decision of the Calcutta Bench of

the .Trxbunal (Annexure ‘A to the Misc. Petition) came as early as in

August 2000 but the apphcants have filed the apphcatlon in the year

2005. He pomts out thatlt is very difﬁcult to trace out the records of *

1982-83 for ascertammg whether the applicants are havmg 240 days ')

continuous service in a year durmg the relevant period.
5. We have cons1dered the rxval .contentions. As pomted out by
Railway counsel in- the normal course it would be dlfflcult to trace out

the service parhculars of the apphcants of the year 1982 83 after a

long perlod of about 23 years Since the facts and cxrcumstances of
each of the erstwhlle Casual Workers are relevant' instead of waiting

for a demsxon in some body else’s case the applxcants ought to have

prosecuted thelr claim first before the authorities and then before thxs
Tribunal at the appt:onrxate time. In the instant case even after the
‘decision of the Calcutta Bench of the Trlbunal rendered in 2000 the
apphcants waited for about 5 years thereafter to file this application.

5. As already noted the apphcants claim is based on their

: engagement‘prxor to _198‘2-83. The representatlons filed by them' do

not disclose _s'ufficient'materials'_ to show, prima facie that they sati'sfy.

theirequirem’en't of the scheme. At this point of time a direction.

cannot be issued to the respondents to consider the claim of the

applicants for .absorption with reference tojengagement prior to 1982-

o,

=
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83. The. apphcants had an opportunlty earlier. They did not avall
properly. We are not satxsfied that apphcants have made out sufﬁcxent
grounds for con31derxng the delay in filing the apphcatlon

6. In the cnrcumstances the\ Misc. Petition ‘is = dismissed.

Consequently, the OA is also dismissed.

. ? . ) -. . ) .. .
(K PRAHLADAN) ' ' ) -(G.SIVARAJAN) - -

'ADMINISTRATIVE MEMBER ~ VICE-CHAIRMAN
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Origingl Apfl ”Ilcatlon No.

IN THE GINTRAL ADMYNFSTGATIVE TRIBANAL+rtUl .
| L so0s

Patik Choudhury & Ors,=- Applicants,

- Vs =
Union of India & Ors, - - Respondents,

LIST OF DATES pND SYNOPSLS OF APPLICATICN

particulars of lhg order against which the gpplication

is made, Order dtd,20.9,01 issued by. the Railway Au-

‘thority, Represent ations dated 11.4.89, 15,5.91,

15,2,87, 14,10.03 submitted by the petitioners ,

( page - 4 para l ).
Jurisdiction of the Tribunal ( page = 4 para 2 ).

Limit ations, application within he limitation

( pge = 4, para - 3).
Facts of the case ( page - 4 to 9 para - 4 to 12 ) R

Ground for relief ( page - 9 pala = 3 Y.
ppplication for zbsorpments of the petitioners in

Group ‘D' , post in N.F. Rallwagp .

Remaedy eghapnsted ( page - 10, para 6 )

Representgtion dzted 11.4.89, 15.5.91, 15.2.87,12\.10.03,
21,1.91 six months had already been expired from the .
date of representation 7.

Matter. is not filed before any Court nor pending any '

Court ( page - 10 ’ para - 07 ) -

 Contda,e2e
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10,

11,

12,

Relief sought for -~ (a) For absorption in Group *'D!
@osts.

(b) Directiona to the respondents
to dispose of the represen-
tations, |

(¢c) mny other reliefs that may be

"granted by this Hon'ble Tribunel,
( page 10, para - 8') o
o | N\
Internzl order
Direction mazy be given to keep 12 posts of Gro@p"D'
in §,F,Railway be kept vacant tll disposal of the =~

application ( page - 11, pafa =9 ) .

ppplicatien not sent by the post ( pege ~1l, para - 10 )

-~

pParticulars of the postal orders, ( page -1ll, para - 1l )
I.F.0. No. 20 'G' 116898 dated 18.3,05.

Order dated 2,8.,2000 passed in O,A. No,160/90 by the
Hon'ble Tribunal , Calcutta . ( peage- ll, para - 12 ) ,



Sl.No, _ Annexure pParticulars_ Page Nos,

1, | A/1 Railway Order dtd, 13
20.9.01,

2, Af2 Applicstion /Represen- 14 to 20

' tation of the gpplicant

No.,1l

3, A/3 Representgtion of 21 to 23
Application applicant
No,2,

4, A4 - Representation of . 27 to 29

applicant No.3,

5. A/S Representation of 31 to 33
applicant No,4,

6. A/6 Order dated 2/8/2000 34 to 35
passed in D,A, No,160/90
by Hon'ble Central

- administrative Tribunal ,
Calcutta,

Filed by

( Manika Choudhury )
edvocate! .



"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

ORIGINAL APPLICATION NO. 13- /05,

le Shri Phatik Chewdhury,
sen of Abdul Haque Chewdhury,

'nlz’$‘1r’77d41007

Village & P.Oe Rangapara,
Digtrict Sonitpur (Assam)e.
" 2¢ Shri Biswanath Mandal,
sen of Lakhan Mandal,
village & P.O. Ralgapara,
PeSe Rengapara, District - senitpur,

ASS oRle -

3. Mde Abdul Rahim Khan,
sen of Late Mde Ranjen Khan,
vVillage & P.O. Rangaparas
PeSs Rangapara, Digtrict senitpur,

(Aczaom) .

4, Mde Tayab Ali,
son of Late Kudrat Ali, ¢
Ville= Kaniha, PeOs Kaniha,
P.s.,Raagia, District Kamrupe.

5+ Shri Sublias Sarker,
sen of shri sudhir Sarkar,
Village - Narendra Palli, Ragapera
PsOs & PySe RaNgaparas ° -

Digtrict = senitpur (Azcam).

Contde 2
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6.

- Te

8.

" 9

Tapan Chigndra Dey,
Son ef Shri Munindra Kre Dey,
Village & P.O_. Rangapara, .

PeSe Rangapara, District = Smitpur,'§

(Assam). ~

o 3
&

shri Kripa Sankar Tewari, Q,?

con of Late Boli Rom Tewari, ~

P.0. Tewbhanga, Village =Hsbill,
Tezpur, Digtrict sénitpur.,

(Ass aﬂ)u

shiri Gaulom Sarkar,

son of Lale Shasi Bhuszan Sarkar,
Village - Namanigaen, PeOs & PeSe
Rangepara, Digtrict seniipur,
(Assaom),

shri Rem Pratap Bherati,

sen of Late Satya Narayzn Bharati,
Village & P,O. Rangapara,

.P.S., Rangaparg, District =~ senitpur,

(Assam).

10 shri Kanaiya Geswami,

son of $hri Bali Narayon Gescwomi,
Village & P,0. Rangapara,

P.S. Rangapara, District - senitpur,
(Assem)s

Contde 3



dle shri sajal Dhar,

sen of Shri Matilal Dher,

Village & P.0. Rangapara,
P.S._’RangaPara. ietrict - é

senitpur, (Assam)e ;&

" X
) 12+ Mde Son Mahemad Ali, *?‘»
~ eon of Late Nazer Ali, ?

village Agiathuri, P.O. Dapara,
P.Se Hajo, Dictrict = Kamrup,
(Azsam)e

X X égglican‘ks .

- Versug =

le Union of India,
Represented by General Manager,
© NeF. Railway, Maligaen,
Guwaligti=ll,

2, Ghief Perzonnel Officer,
NoFe Railway, Maligaen,

Guwahigti-1le

3s Deputly Chief BEngineer,
Bridge Line NoF. Railway,
Maligaon, Guwahali=1l,

4 Impec'tbr.
Bridge Line N.F,. Railway,
Rangapara Nerth, Aszame

=~ Respendents.

Gentde 4



Ls DEIAILLS OF APPLICATION :

le

20

3e

4,

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE : -

*

.

Thie application is mpde jeinily by the applicanis
for cemmon cause of action and en the cemmen cause |

)
§
&
of non=recponge by the respondents to the claim of §
D

~3
the applicants demanded through the representgiions N
doted 1le#e87, 15¢5.91, 1542487, 14,10.03 etc. for &
absorption from casual labour/ex-cacual lgbour io the -
group 'D' pocte vide Railwzy Board's letler No.E(NC)
11/99/CL/19 dtds 204942001,

A copy of the Board's letter dtd. 20.9.01
iec annexed and marked as ANNEXURE = Al.

JURISDICTION OF THE TRIBUNAL 3

The applicants declare that the subject-matter of
which they want redressaol is within the jurisdiction

of this Hon'ble Tribunale

LIMITATION | .

The applicants further declare that the application

ie within ithe limitgtion perioed.

EAEXX FACTS OF THE GASE 3

(i) The applicant Noe 1 was enmployed as casval
lobour at the age of about 19 years and he rendered

cervice in tlie Bridge Depariment under the Bridge

contde 5
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Ingpector, NeF. Roilway, Rangapara for 223 days from
9e1.78 10 2561¢78, 2541e78 10 2641e78, 29.1.78 to 27.,3.78,
29.12.82 10 2345483 which are recorded in the service
book of N.F. Railway a8 casual labour, The applicant
cubmiltied ceveral representations to the Railway Authority
for hie abgorbment as Group 'D! employee 0n lle4.87,

1545491, 274142005 whiich are etill pendinge

m GI Sar A

Copies of reprezeniztions are annexed and marked

as ANNEXURE = A

¢

(2) The applicant Noe 2 was employed as casual lcbour

at the age of about 18 years and he renderad service as such
for 744 days from 10.1.78 10 256178, 2941.78 10 2043478,
253.78 10 2245478, 2012481 ‘to‘ 15,4482 and 20.9.82 to

15¢1484 in the Bridge Depariment, Rangapora and he served
CeP.Ce scale of pay and hkies conlemporary perzons have

already been absorbed in permenent pocte and hic name has

been recorded in tlie service recerds The applicant Nos 2
submitted several representation on 15.2.87, 14.10.83, 10.5.91
before the Railway Auihority for hic permanent absorpment

but nothing has been done by the Railwey Authority.

Copies of representationg are snnexed and

marked os ANNEXURE = 53.

(3} The applicent No. 3 was enployed as casual lgbeur
2t the age of 19 years in ilhe year 1976 and ke worked as
cacual labour from 28¢1.76 10 643.96, ¥ 11.3.96 te 5.5.76,
2961282 t0 13.9.83 and he worked for mere than 354 days

Contde 6



and his name wag recorded in the cervice record, N.F.
Railway. The applicant No. 3 submitted several reprecenta-
tiong before tlie Railway Au‘ihori‘cy for his absorpmén't in
Group 'D' post but nothing has been done.

Copies of reprecentations are annexed and
4

marked as ANNEXURE - A*.

(4) The applicant No, 4 was gmplayed as cagvual
lobour at the age of 19 yearss He rendered his service as
casual labour from 22411e77 19 7elle78, 7e2:78 10 543478,
2843478 10 1245478, 744482 10 1545482 az onwards and he
worked altogether more thaon gﬁ days and his nome appeared
in the lict of casual lgbour under BRI/RPAM. His hame was
recorded in the cervice records He subnitied representations

aor hig absorpment but nothing has been dones

Copies of reprecentgtiong and list of casual

labour are annexed and marked as EXURE- 5.

(53 The applicant Nee 5 was etaploygd as casual
Ix labour at the age of about 18 yesrse He belongs 1@ SeCe
community. The petitioner submitied representations for his

absorbment but nolhing has been done,

(6) The 2pplicant Noe 6 was employed ac casual
lgbour at the a2ge of 18 yeors and he rendered his service
On 8.4¢82 19 1545+82 and thereafter he was engaged al several
days in the Railway Depariments His name was recofded in the

cervice record as casval labour. He submitied several

contde 7
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representotions before the Reilway authority but nothing

has been donee

L Sarom J i

The applicants crave legve of this Hen'ble
Tribunal to produce the representations an@ othlier documents i:
of this appeal and the other pkyssinyg ﬂﬂbwhgﬁvapplicants
at the time of hearing of this case inctead of annexing
21l thie documents in this gpplicetion in order to ninimise

the volume of this applications

(7) The applicant Noe 7 was employed a3 casuél
lgbevggf}.gge age about 19 years and lie rendered his service
froquﬂxxxsn 10 273,78, 25.3.78 {0 22:5.78 ad 21e1.84 10
155084 and he worked altogetlier more ;5;2 374 days and his
ngae was appeared in the list of cagual labour and he sub~

nitied representations but nothing has been dones

(8) The applicant Noe 8 was employed ac casual labour
at the age of sbout 19 years and he rendered kis service

from 10.1.78 10 15.1.84 for aliogether 742 dayse. His name

was appeared in the list of casval labour prepared by the
Railwaye The applicant submitied representations in the

year 1991 for abcorbment 2@ Group ‘D! enployee,

i

{
(9) The applicant Noe. 9 wae employee as causual
labour at the age of 19 years and he rendered hic service
£T0R 27.10.75 £0 841.76, 2342476 10 15.5.76 onwards and he
worked for total 156 dayse The applicant submitied repres=-
entatione before ilhe Railwey Authority but nothing has been

do&ie.

contd..s
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(10) The applicant Noe 10 was employed as cacual labour
at the age of about 19 years in the year 1978 and he
rendered hic cervice from 9.1.78 1o 25.1.?8, 29.1478 to
2743478 in the Bridge Depariment, NeF. Railwaye He submi-

/424/ Sen

+ed his reprecentations before the Railway Authority but

nething has been done.

(11) The applicant Noe 11l was employed as casual
lobsur gt the age of 22 yeprs and he worked from 8.4.82

19 15.5¢82 onworde He submitted representationg but nothing
has been done and his nome was 2ppeared in the record

of cervicee

(12) The applicant Noes 12 was employed as casual

labour at the age of 24 years and e worked from 8.4.482

10 15.5.82 and hic home was recorded in thie record of cagval
labour and he submittied representations before thie Roilway
Avthority in the year 2004 for absorbment as Group °*D!

" employee but nothing Las been done.

Further, the applicants beg to state that they
workelas casual lzbour more thani2D days in the Bridge sline.
Ne.F. Railway Ba Rangaparaz and come of the gpplicants ngmely
Biswa Nath Mandal, Tayesb Ali, Kirpa Saenkar Tewari Ealtik Choudiw
Chowdhury and abdul Rohim Khan, applicants Nos. 2, 4, 7, '
1, 3, they did get permanent salary alongwith .bonus,

But ihe Railway Authority illegally dropped them from
their service. At ihe time of engagement zll the appli-

cante were interviewed by the Railwey Authority. Al precent

Ccontde. 9
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the Railway Authority has driven frecl: recruitment in

{he poct of Group 'D! by taking new persons without any
experience throwing eut the spplicantise The illegal and
arbitrary a2ction on thke par&‘ef i1ke recpondentsg in appoin-
ting persons with pick and chooce policy is against the
service jarisprudence‘and in violating the Fundamental
Righits of the applicentse All the applicants have their
own fomily without any engagement for earninge Further
the gpplicants cubmit {hat they were asked to gubmit
applicatien for pe;manent absorption for Group °*D* post
from time to time. Accordingly in the year 1967, 1991 and
in the year 1994 all the applicante submitled applicgtions
o5 acked by the Railwzy Beard'e. Bul the Railway Authority
till today hos not taken any action for permanent gbsorp-
nent of the a2pplicantse The Railway Authorily sitiing over
the matter by preparing a list for permanent absorpment
but has neot given effect to till date. The-applicante

will suffer irreparable lezs eond hardships if they are not

absorbed in the Group 'D* post by the recpondente,

GROUND FOR RELIEF WITH LEGAL PROVISION :

(2) Depriv.ation of benefit of gbgorbtion of tlie gpplicants
in the Group ‘D' post in the Railway Depariment in

violation of the Railwpy Bogord's order vide Anexure-al.

(b) That the illegal and discreminates action on the part
of respondents in not considering the cace of the
applicants for absorbtion in Group 'D* post ond further
the action of reecpondents is vielsting of ihe Principle

of Natural gustice, equiry and administrative fairplaye

Canids JO
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6.

(1)

(c) Action of the regpondents in not responding te
the reprezentations eof the applicante for absorp-

tion in Group 'D' post is tainted with mglice.

DETAILS OF THE REMEDY EXHAUSTED 3

M

Reprecentations dated 11.4.87 to the Deputy CE/BR/L/MLG
NoF. Railway dtde 15.5.91 to DY CE/BR/LINE N.FeRailway

dated 15.2487 to Dy CE/BRIDGE-LINE MALIGAON repres entation

Te

8.

dated 1261002003 10 the General Manager (P) N.F.Railway,
Maligaon, Guwahati. Representation dated 2141491 to the
Bridge Inspector, NeF. R2ilway, Rengapare and gseveral
representations whick have been submitied bef ore more

then one year but no reply lias been receiveds

MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURTS ¢

RELIEF SOUGHT FOR 3

(a) Under the aforesaid facts and circumgtances, it is

umbly prayed that the Hontble Tribudal would graciouvely
be plesced to pase order/orders er directions to the
respondents to absorp the applicants in fhe post of
Group 'D! in complying with the order of the Railway
Board (Amexure-al) forthwith.

(b) Direct the respondenis to dispoce of the applica-

tiens file by the applicantse

(¢) Pass any other order Or orders to give complete
relief to the applicants which tlie Hon'ble Tribunal

deen fit and propere.

contde 11
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9. INTERNAL ORDER 3

Direction may be given to the respondents te keep
12 pests of Group 'D* in the NoF. Railway vacant
till the disposal eof thie application.

1

10. APPLICATION NOT SEND BY POST :-

AT YOS it g

1le PARTICULARS OF THE POSTAL ORDERS 3

IPO NO. 20 G 116898 dide 184342005

12+ Order passed on 2.5.2000 by Hen'ble Tribunal,
Calcutta in O.As 160 of 1990 directing the Railway
Authority to absorp the applicante in the post of
Khalasi. The cace of the applicants alce sinilar to
the aforesaid applicantse The applicants of the

OeAe Noo 160/9C got relief accordinglye

A copy of the order dated 2.8,2000 is
annexed and marked 2¢ ANNEXURE = Aé.

" 13. LIST OF BNCLOSURES :

shown in Index.

Contde 12
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VERIFICATION

I, shri san Mde Ali, aged about ) years, son
of late Nacer Ali, recident of Agiathuri, P.C. Dadara,
" PeSe Hajo, District Kanrvp (Assam) on my behalf and en
belalf of other applicents as authorised me, do hereby
verify that the statements made in paragrephs 2 3,
4(9),(0),0,08),(0),00),(41)  (12),5,6,7,8,9,10 , 13

are
true to my knowledge and belief and those made in
paragraphs 1,4(1,0,0),¢4) , 11 ,12

being matier of records are true te my infermatien
derived tlierefrom which are belief to be true and the
rests are my humble submigcion before tliis Hon'ble

Tribunal and I hkave not supressed ény material facte

Avd I eign this the 1 st'. day ef Maxch,
2005, '

mJ- San m d At

APPLICANT.
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RECT - 923,
NC. E 757/0 Pt.XIII(C)

70,

GM/MLG, GM(CON) /MLC.2GM/MIG,

211 PHODs, All DRMs, Sr.DFOs,

Dy. CME/ NRQs, DBWs, 211 Da0Os, Wa0/wBQs, DBWs,
All AENs, &r. DEN/MLG, DEN/ DBRT ,

211l Area Manager, 21l sr. DME(D), OSD/RNY ;
211 Nonepivisicnalised units, All SFOS eeeee
The GS/NFREU, NFRWU, AISCTREA & NFROECE2Z/MLG.

subs - AbSOrprlon in the Railways ©¢f Ex=Casual Labour
Barne ¢on the Live/supplementary Live Casual
LabCur Registers .

» copy of Railway BOard's Letter No, E(MD) 11/
o9/01/139 dated 20.9.,2001 ( RBE N0O.120/2001) -on the
above subject is forwarded for informaticon and nece-
ssary acticn., Board's earlier letters 25.,7.97, 11.1.99
and 28.2.2001 as referred to in their present letter
were circulated as under ;= .

BOard's letter NO. & Dtd. This Office
13E (NG)11/91/cL/71,dr 25.7.91 RECT 810E/227/144/Py IX(C)
dtd. 28, 1. 91,
2.E (NG) 1~95/PR=1/1 dt.10.1.90 RECT 995E/227/144.Pt.IX(C)
| dtd. 18.2. %4,
3.E (NG) 10-99/CL/19,dt.28.2.01 RECT 914 E/57 GP, dQtd,

1
copy of the Railway BoOardis letter NO.E (NG)
11/99/cL/19 dated 20.9.01 . -

sub: -  Absorption in the Railways Of Ex-Casual lebour
borne on the Live/Supplementary Live Casuzl

Labcur Registerse.

In terms Of para 6 Of this Ministry's letter oOf
even number dated 28.12.02 relaxation of upper agé limit

contdeee2e

/



o

.

for absorpticn of ex—caauai labour berne in Live

casual Labour/ supplementary Live Casual LabCur

Registers has been added upto 40 years in the case of

general candidatess. 43‘year5'in the case of OBC candidates
and 45 years in case of $C/sT candidatcs provided

that they heve put in minimum 3 years service in confl-

nuous spells as per instruction centained in this

minister*s letter No. E(NG)/91/c/21 dtd.27.1.°1 read -

with their letter NOJE(NG)/ dtd. 11.1.99 .

2. The question of removaloff minimum threc years
service caqditions'( continuous or broken) for the
purpose Of grant Of age relaxaticn to ex-casual labours
as mentioned above has been taken up 8k in the PNM-NFIR
vide agenda item N0.41/2001. RIRF has alsC taken up

the question Of anncuncing the ipper age limit. The matter
- has becn carcfully considered by this ministry. It has
becn decided that in partial modificaticn ¢f the ins~
truction quoted abo&e the ex-casual l@bcur who had

put in minimum 120 days casual service, whether conti-
nucus Or in broken spells and werc initially engaged as
casual labours within the prescribed age limits of 28
years for general candidates and 33 years fOr sC/sT
candidates would be ‘given age relaxaticn upte the upper
. age limit of 40 years in case of gencral candidates and
43 years in case Of OBC candidates and 45 years in case
of s¢/sT candidates. Other provisions for their
absorption in group *D* will remain unaltered.

3. It has also becn decided that the.ei—casual
labour who were eliigiblc in respect of the above modi-
ficaticn will be considered for abscrption with pros-
pective effect,

4, plecase acknowledge receipt,

sd/-

( Devika

Execut ive Director ...
Railway BoOard,




H‘

n P e ey

¥ 'u.
DRV,

¥
.)a‘,fl v tta
3

\IY pot
COY ay

——

it ‘o; - ?'- ‘7
.._,é,_%::é,,r"
T e

R

oo
Sraia,

)

i

e

niman e yo

gerelaxation 1.
% WAdlem! NG, 41,200
10 mialler ) ;

AR a et oD
T e

R
L.

i e

~

i T R R

. "‘ .
¥
KEYH 0L Ll
2 jsd CRIGN Uiy
X B
* G

b
o ~?Y:K;" .

1)

Nl

NG ofe Hg)11 /9940, , .

L 1L Porvrdg g
Iethoips

PR S Y gy

e

& 2049 o208

(EPRD

ex.casual at

4
i{iu
LN
!k‘ '
16

Ty

HUHS

Neodws pagqs

sndition (Cuntivuouy o
He g Mualons e
AU ave atay egegn
DREARRTIE S F P )

ol

% - -

-

al.

.. i)

[N

———

——

e

- e g e e

i
Il

—r b AR -

‘e
~



N - ANNEXVAE - ,9/@

i " * L
iks) '
Che DY, CF/PH/L/FLG. ,;’( : :_l
.Pq nly. ' g N !
i . / N 4. &4 Q-' .
kY ~J:lhll'.'0ugh ] BRI/RPAI‘]' N, I, Rly. ' ,;\ o 010‘000‘000{!.0.. > \
- oA N, L
T e e e e = | ‘l |
uh - Anrlioaﬁgn_.f‘g_:_fbf_‘-grlg X g Py
g ; j E )’
As per General Fanagay(r, woriviys MLGC'a 1 "f(‘r No. 8/57/0/ P
D4, XTIC) A+, 1% 3.87 1 wonlad 1ike to cnbmit the npplloation for 1 !
apnointmant, ‘ \ :
T have furniashed the *ailowving documenta for your kind '
conaideration please. ! ' |
. ) . , , .
1. Tama 1= g TATAUR C‘Wel&\bt-\uﬂ-.\/ L
2, I“ather! g-nhame 11— L’_(J\{Q AbM #wklu_ (D_’“\ (YL\:"& "L(L'l\»( 'i
“q ”:
3, Date of ]L°‘1_1't1.” 1= 29, (, 59 . . 1 ax M!l |
4. . Per_man.e_nit' address - Qpq ‘ g - ‘V Q\_QWC&\LLU‘U‘S P i ;“!
, - W auzed e 4, D A ope 'Ld,) '“:i | ;;
: ' - RUNRPTINS ;
. Present address i- “Pro. R Aenspep vty i
e RUNIRR i ek b
3 - 1 ' ! i Lty 1
6? Edu 'a'tio.nal‘%u alification t= 9. .. g e Yv R ' "f 5"' ()
', - 'I ;
7. Pergonal marks of jdentification t- Q‘Voa{/\&r’; V7o pli
8, Office, department & place 3= S y
©oin wbiob ini‘dally engaged. RAYIE 6‘3-\1& = d"( e, K
. . 'l! 1~“,t§ ':U :’.‘I: " >
.’ 9, Office,ndepartment & plese 1~ O/\ | " B s
“ from which fipally diso hey RC‘(" “D Eh“ i a;),i'.,. .'.mlsii.}.m m'-‘-g’g oy
. *\J‘”\r,.lK,,, " ! I ..~
‘ 19. Date ofldisoharced and rn"aor‘s t~ 27 3 ‘97'8' “§ @wo h,' wo
--.n_w-i_-.f‘”? “Nl%;,.f..“f“’:s-ila-v P C.mmph ﬁ? pericphaasiiy
1 1. ' Whethc % e’nploverl at preneh fc, uud -"_V\.'H, ,.;,;S”- BN
.. if 80’ ‘detail Bel W | 1 ! f' ’i \ “‘;.l N,':J‘lo—-,‘—‘_":,’_
v '.-‘.;.-. RSP i R AT 4o !' IEJ) Ll
i NTRIS -

1 2. Two attested oopieg of Cagual Labour |~ ﬂ'm -‘cg
" Card or any. ot(h"r prodf o f hig m gl
Casgual: L.abour Servioe, should = -ehA V2 th_(&\j

szompany the apnl’lcu‘hnn. WU‘ "‘3““'\

e 3. A atfested oopv of nhrtagraph and - CSYIL CQ? S
ac 3oty afly” rﬁ TaypPeuhd 8050 . \& aQ-en i«c \
14, Any other rel,evant informetion ¢- ’, . :
o o v Nl) —
L |
: i
Certified in be | - |
T Cog . !
i v ooy L Ycure feithfully,
_ St . " fyf P :
T nl.:ftm:.ate‘ O Ar DA*\':[_(Q&\D MLﬂL“\ . Town
: . b ) '} ?
4 N v vy
; [ -_\E',, iy[ [N .
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’ ot TR ERA
:- i ‘ o o ";Il{“ ‘j : k
. . ¢ ! (A '
‘ h ‘ | b,
‘l’ (a ) ' "' .I».r ! . ":‘1 e ,'_
!:' . [ 'A! \ ! ' " _, ® .
v e = ' B . : ;
{ {
4
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ramn s o § s v

The Dy.CE/BR/LINE/MLG :
| Ne FaRailway, Y
' Through :- SSE/BR/RPAN

§Sub£=.Prayer to observe vice vanancy. ;
ERef:- -

SirL'

- ’I beg u: say that I have come to know that ex«casudal
' alabour of your Depa@rtment are to be posted vice vacancy

of Khalasi in your department. I put forward my candidate

forJthe post as I have worked as casual labour in your

department as fOllOWS'~ ;

© e o e = o 2

From ' | To Totdl Days
5 »9&37";59 ) 28 FE = I F . ,
IR S g 2702078 > $9 o
SRR 435 3478 22578 > 5“8‘ .
S 5'02‘),/7, 32 2%. 5873 =1 1z ‘
T | - 777 oy
fé‘ . !Since 1 have no job and hopefully waiting to get justice

from the administration. I reguest your honour to consider
, ‘me a5 a candidate for the post,4f sympathically and give me
- a chance to serve and to save my family from starvations

|

(S

Yours faithfully, .
jp\ Ayle eh el /»\-/ ~

Ex—-casual lLabour

C ., | > \ Q under BRI/RPAN

& | | Certified Lo he
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To, : Q?%%\

The Geners) Manager(p), a "
N.Q.Rai lwaY. ‘;% !
Maligaon, °

Guwahati ~12,

o ¥ FFe

Subs= Pray for appointment_{p Group 'D° post,
Resgpected Sir,

. ‘ : With due res s~ wupd humhle submission X baeg most
- respectfully to lay before ¥y L the following few lines an your kind-
attention ;and consideration please,

|
; That 84ir,I had been worked under BRY/RPAN as casual ji
labour since 1978 to 1984 &and also Secured CFC seale of PdY e« Lastly : .
discharged du® to nop avalability of work,within the period a faw . .

casual labour who worked with ma slfeady been abaorbad against perman- |
ant post 4n the year 1982 and 1984,

Lastly as per your L/Ne £/227/144 pt XX(C) dt,14~2-2003
© T e-«-application placed to your honour for cpen market. Recruitment in . I
Group 'D(;oategory of which no information recojved a8 yet though belone
g8 to candidete of schedule cast community, : X

N ]
As per list of ex cagual labour under BRI/RPAN.atﬁﬂ¢4%’
14 (Far tean) heads mySelf being senior most and worked total 744 days .
which were more thap othars not beean considerad though su

cation 1sitime,

One copy to thae appeal with brief particulars of workas !

8gainst the period submitted to DY/CE/BR/Line MLQ in 1991 enclosed for

!
|
!
[
3

ST

1 it
b
i
- your disposal pleasa, !

Lastly Sir,in view of the above ,% ferventl
Your goodself to kindly érrange to absorb ha mm

like othef casual labours and s4ve a poor fomily
which act of kindnass remain aver gratafull to yo

Y_reqguest
against petw%l post
from staxrvation, for 1
u end"dblige. ‘

et + b -

N

. Yours faithfully,’ '
ﬁbmj 0 /318 haata pdajk’hﬁavuﬁa/.'
o (| BISWANATH MANDAL)
Date (2. 10°0% C/0~ Mnohar Prusad,

93/D Loco Colony ;.
W/ No-z.P.O.Rangaperaff N
Dist- Sonitpur, . 1

784508 ’

1) Copy to Deputy Chéef Enginecer/ ' . ]
Bridge/Line/ Maligoon for infomaticn
e and necessary considaration plmase,

2) Copy to CPO/MIG NF Rajlwoay for Information
and necessary considaration beinyg a casual

labour who worked for 744 days time to time . f
from 1978 to 1984,

Yours faiﬁhgglly.
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, wnegny CE/BI/L/NLG,
F'ﬂlY/Maligaon.j

.
o -
.

lpec.:tod eir, o
4 ;.‘5'.‘19':."‘1)" ‘ 3;.‘-'_,3.' Sub ;- An asppeal for absorbtion in
(: ".‘,{," e ‘, ,'_,f,.- :‘-s-.:,;_.u ..:,"4.:. 1=4 2~ . ot ‘., '_' ';-{'!':}i.:m, ; 'k“ l"n,'
. whae g the undersiyned with due respect and humblg'§ggm%gw}mwmr .
:AQ5§;beg£toﬂlayvthe following few lines for your kind and%eympathctic“cqu$1ﬁ§§ﬁ‘
bt ation? favourable orders. - . i ‘L"fﬁﬁﬂﬁﬁygg
. "" " { $ YV ".l e
’ My name 1s gsri .../.3./5/"*"" /.V“//” X ERTEATEISNS :v
of .the surplus casual labour of the uridge nivision of, :,xumafﬁi, .
e L TION P
1' , this Rly. I worged for total record of dayg\;n workinywdnys ¥f‘§§§
B following giveg;below - : P ‘ St
0.1, 7;}”.:-: ‘-.'25 1.78 . painting of Bri No.283
R ’u:.;;'. *,. (Ranga) and Br. No.2LQ
+120.3. ?8 "~ (Ddlcrang) in NLP/RpAN-
Section. )
22.5.78 Rebullding of Br.jo.
P 1L, 125, 12 g 145
S THD M Abetween RNY/RPAN section.

154,82 Rebuilding of Br. Works
Ao, betWween NLP/RPAN section.

SNL-TS Y - PR Provision road decking 0
;. works between Mzg/NLp section.b"'

-

- A photostate copy of my casual labour!

r service book”i
-aﬁtached herewith in support of the gbove,

1 wasg discharged onwcompbe-,'

R BUL I was screened by the Bridge divisioniin- 'y
,“ Asst. Bridge Engineer. ';’w
’ t !‘ii} O ' '«'.“ IR SR o
i ; Hope you will kindly grant oy humble prayer and'saVe' .
e uo from hardship of unemployed at your earliest conventience. I am’ ,”“Hv .
:ﬂ;:a‘ready to work:at any place wherever you will Kindly post me. hor R
' ) . ") ! 0 .

Yours i'aitllfu;ly, '
S0\
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N.FoRailway
Thrcugh ;- SSE/BR/RPAN
Sub:f— RPrayar to observe vie, vuauncy,
Refs-
Sir, i
i
- I beg o zay that T have cona to know tat: QX .
cdsudl labour of YOUr dapartiimt ar,. to be posted vica
vacancy of Khalasi ip your depart. I put forward my candidate
for the post as 1 havd worked as Cdsuadl labour in your
department as followss~
‘ A\
From 7O Total Days
e i, A o o &
- , r;})' o - )¢ 3
1. 1,;8 ¢ /m —7 G (:-i ; s g N ("/ O\yﬁ
20 /7. 3. 74 se s 57. ey
3 EVAGERT
4.
Se
Sinca I have no Jjob and hopefully Walting to get
Justice from the ddininlstra tion, I requast your honour to
wnsidas ne ay candidate for chepost, synpathically und glve
me & chdnce to sarva and to save my fomily from starvation,
P‘ oy
. T L
b (7\ \ < ‘/J e - '
D‘; N - @ oncs feitnfully, , L /
D CA RIW I
T X,\¥ (}‘.}’ \ Q V\‘/ ) (/ ¢ s
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tespected fir, . ‘
1 beg to lay before you the following facts for favour. |

“of kind consideration please.

rhet eir, 1 spocbred in thc Scerecnlng tect in 1979 frcm S
BRL/RPAK'e unit. The aclucl pericd for which 1 was enpeged in diffcrents l
place sre noted below :-
l
From 28/1/76 to 6/3/76 polnting of bridpge plrders 6/3/76 |
1
From 11/3/?6 to $/5/76 NLp-bZe cection.
|
{

purthier in 1962 to 83 1 vorked under Bl 1/cP1/LC/beptt/

'NBQ the perdod of which arc glven below s~

From 29/12/62 to 15/4%/63 npebuilldlog ol T No. work 15/9/83.
at (GUY Lthe RUAR-NLP rection.

ror the facte strted stove 1 chall be grentivl to you
if you kingly rccest my cenlority pozition and arrnnie by postin egaineat
any Clnee~1V category tor whilen nct of rduiness, 1 shall ever greatful
to you.

'

yours falthtully,

/ .’ifp‘"‘f;ff e be £ 9 Abdd Lot
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- } i ' he Dy.CE/BR/LINE/MLG
; 7N i Na FeRailway.
‘ 'l‘hrough z— bbEI/BR/RPAN

‘ ' bub-- Praycr Lo OboOrVO vice vaaancy.
‘ :"",ﬁ""' ' .1 RQ f!"‘ o

I: ‘t . t.;
f uir. h ‘ . s o
"% 1 beg to say that I have come to know that ex-casual L !
‘alabour of your Dcpartment are to be posted vice vacancy S : i
'-'of Khalasi-in your department. I put forward my candidate~ :
for the post as I have worked as casual labour in your
deparl.ment as follows:- : -
From.' ‘ To Totdl Days -

v

025177 7t 78 a7 Rege ]
7 2:78 . $.3.78 27 ” - ‘
283‘75’ 12878 s A6 4 . . : '
SIS 558 - ey e o

\;

- i ]
759 /9‘9’4 g A
Since 1 have no job and hopefully waiting to get justice Ty
from the administration. I reguest your honour to consider Tk
e Qs A candidate for the post,dL sympathically and give me N .
a chance to serve and to save my family from starvationg - .' |

Yours faithfully, .
D %&v , ‘ e AAD c/ AL
- /“Acvf’ T Lt Toyad A

(;\ W&UJ ' Ex-casual Labour

a[\/ : under BRI/RPAN .' |
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,,'33— ANNEXURE - /4/5%

‘g" e oA Tiat of Cagual Inbour undor BRI/ RP AN ﬂhOWinp th@ir to tal
g / umbor o fodayn o oworekod A epan Tdne and 1POY who had wibml tted bhod T
~Y appldontion for pogdatreatson 14at hay baen propared ayg par genio vi ty,

)
il

R - R eentority
d

R T NI R e
No, - Labours o . Numel .. of days ' days u - :

: """ worked in wovked in . ... .]

R S S —eooopon 1ins POE BRI Spl, |

\}/r Sybash Singh Tara Chand . 309 “‘ 618: ff;on--§§§~‘“}

# 2« UWdny Ch, Rorn - D.Cy Toro 240 194 442. ,
\}./ Vir;;u.T"uth Yadav lH.T‘v‘, Yadav _ 214 x 214 o

4. Hard Marayan lo ro B Tie Novo 109% 5949 !

\f. gadh an Shakxraborty Tonnl Chakraho- 107 610 797
L ’ rty - .

L7, vT‘ruer Dhuwr . P.C, Dhuaurp 107 610 90 -
e Bpul Das o M, VDog ' 186 . x R 186 !
w:;'ﬁuj Yumanr V@ndul g ,'w. Munday:t 181 . 3 50% f;': ;504 ;

oo ™ Rahady v Thtn)u ' “Y. R. Thapa ‘ 164 ot 618 . o 789 ";'

"-10._,anqah Ka]ita “jv;gq. Kalfta, = 159 - ¢ 1366 545};_
"14, Wabul Ghogh’ ST Ghoeh 46 YT xieny G166
17/ Haran ”‘151“&&1" o Manaar - 144 x ¥ 144 :
J'1 3. 'Nundukinhorelﬂingh_ “ I Mo " SiNgh 134 Lo 1252”ffif A‘.3d6:ﬂ:i‘
W',IA.C;Munjit Singh . . lam Lal 1%2 61QQ?v;VV';;743$f§J'
A5, Blawanath Mandsl L, Mangal . 126 618 il 74400
16, fGuutam Savker 3, B Sarlcar - 124 518 L T42

17, Ragivam Bagumatary e R, Baguma tary 106 , 461 .- C567T
The MR Khan Mi1 94 261 - : 3551;-.‘:,
19.  Tirslal Chaghuan .M. Chowhan T4 433" . 50T ,
20, Krips Tewurd 3o Re Tewori 59 S 5 & T4

21, Ma. ranabv M4 Mook, Ard 37 503 T 340

b c o

‘Cortified that th» above statemonts ie praparad and. complied " %
with the osagual labour ragi.ster and thae above staff had aubmitted their -

applicoations for rogigtration,

i
e 1la e ' R o
! " o D I ' 4
,/%5%‘ | sa/- ' | Coe
1 > :
newte BRI/RPAN, o
dt, 3, 1,06,
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In the Central Administrative Tribunal

Calcutta Biench ,

OA, 160 of 1990

Present s~ Hon'ble Mr, D,V.R,SAG, Dattatreyulu, Judicial Member
Hon'ble Mr, B,P,Singh, Administrative Member .
Md, Nurul Hoda & 31 Others .
| - Vs o .
L. Union of India, repressnted by the
General Manager, N,F,Railway,
Maligaon, Guwzhati < 11,

2, Deputy Chief Engineer, Bridge ( Line ) ,
N, F,Rallway , Maligson, Gauhati « 11 ,
3. Bridge Inspector, N,F,Railway, Siliguti,
Junction, District Darjeeling ,
_ - Respondents,
Forthe Applicant ;- Mr, B,Chatterjee, advocate
For the Respondents g~ Ms, U,Sanyal, Advocate ,

Heard On 2.9.2000 Date of order 2,8,2000

~

D,V,R,S,G,Dattatreyuly 3 J#

In this gpplication the point § for considerastion
is that 32 gpplicants pray for direction upon thg respondents to
dbsorb them in the Railway in the post of Knalasi .
2, We have heard Ld, advocatds for the applicants as
well as for the respondents, It is sesn trom the reply that the
applicants were all casual labourers working under Bridge
Inspector excepting last four spplicants ( S1.No. 29, 30, 31 \
and 32), It is stated by the respondents that screening was done,
According to the Ld, Advocate appearing for the respondents,
though' screening is admitted; it is not proper, ps we could
see from sub-para 3 of paragraph 5 of the reply at page 2
that the scceening was conducteq by a properly constituted

-

Contd. LN ] 2.



___35,

screening committes, Therefore, there nead not be any doubt
the screening of the present applicant excepting s1.8329,
30, 31 and 32 and they are tound eligible, Therstore ,
respondents are directed to absorb the present zpplicants
as Khalasi, it not they are already sbsorbed, in the next
vaC ancies that will arise at .ZAc ~earliest, Accoxdingly,
the OA is disposed of with the above direction ,

( B.P.Singh ) | ‘D.V.R,5.G,Datt atreyulu
Member , _ ( Judicial Member )
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g{é;;,tfi;,e.,‘4."'.!:"‘A'sfff)ar"fjudgment of the Honble Court
) . TPV Maligann the following persons/petitioners

v .

A
tarnt Al

':’xff;&t

an2 approval of General Manager
who are Ex- Casual Labours in
the organisation of Dy.CLE/eridga-tar i are meanected td submit the
particulars, as mentioned in Annexuqe-l, to Dy CE/indge-Ling/MLG directly
within e month (i.e.within 28-01-2005) frcin the date of issue of this Notice

for further necessary action.
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as per Casuar Levdui
Registes

P, Nuanat B e
Sl Manda ke a0
(OIS INW AT
G Ha al Yoy
M. Crangay B
(Gt ) Shny
UL e o
_Md, Mustak Alam
Md. Nadiyeddin
Sri (,llt::m'_“rn_ Roy!57)
P Knatit
Sti Bidur Pd. Singh

Sri Deb tlarayan Singh
Sri Kedar Pasacl. Singh

Md. Azimuddia

Motiar Rahnum
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Sri Jaim i-shacHar
Rirgels Mo !
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Certificd 1o be
JTHE CLpy.

1dvocute

. HY," SLao. as per Casual - NAME OF candidales FATHER'S NAME

~.+ Labour Register

as per Casual Labour
Register
[

Md. Mainuddin
Ghunsi Roy,
Makimuddin
Ruppam Yadav
M. Ramjan Al
Bhaiju Sha
A, Abdhid Sattar
Gulzar Hussain
Ghagloo
Sakhi Roy
Tarak N
Shiv Narayan Singh '
Lal Mohon Singh
Ghanee Singh
I11d.Hussain ;
Samiruddin ‘
Andhi Yadav- .. *
Abdul Sattar
Mahaden Sarma

N2 Sl iy  hand Mohan Singh
634 Al B vin Hafizuddin
675 fergw b o Abdul Hoscain

Seru Mahaldar . fr,
11d.Yakub.
Gadir Uddin
Sekh Darul
Kalu Ray
Kai(‘.r Singh
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